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IN THE CENTRAL ADMINISTRATIVE TRIBQNAL : HYDERAB AD BENCH

AT HYDERABAD

G.A. 1245/94. Dt. of Decision : 3-10=94.%

N. Srinivaesa Rao .« Applicant.
Us

1. The Sub Divisional Officer,
Tel ecommunications, Armoor,
Nizamabad Di strict.

2, The Telecom District Engineer,
Nizemabad,

3. The Chief Gensral Mansager,

Telecommunication, Doorsanchar
Bhavan, Hyderabad. +. Respondents.

Counsel for the Applicant : Mr., K. Venkateswara Rao

™~ -

Counsel for the Respondents ¢ Mr. M O Nmire=:

CORAM:

THE HON'BLE SHRI A.V., HARIDASAN : MEMBER (JuDL.)

THE HON'BLE'SHRI R.RANGARAJAN : MEMBER (ADMN?)
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Copy to:-

1.

[ 5
.

The Sub Bivisional Ufflcer, Telscommunications, Armoor,
Nizamabad District.

2. The Telecom District Engineer, Nizamabad.

3. The Chief General Manager, Telecommunications, Doorsanchar
Bhavan, Hyderabad.

4, One copy te Sri. K.Venkataswara Rago, advacatae, CAT, Hyd.,

5; One copy to Sri. N R.Devaraj, Sr. CGSC, CAT, Hyd.

6. One copy to Llhrary, CAT, Hyd,

7{ One spare copy. ‘
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O0.,A,N0,1245/94 Dated: 3.10,1994

X As per Hon'ble Shri A,v,Haridasan, Member (Judl.,) X

The applicant who cléims to have been in

casual engagement under the Respondent No,1 from the

year 1981 to 1989 for ddfferent periods_/g’ne"/is aggrieved
by the facé that he was dis-engaged from 1959 and ke was
not re-engaged, Hf' thexefore, prays that ft may be.-\'__“,_gl
declared that he é%;,be entitled for re-engagément oéﬁé;v// ~
casual mazdoor in accordance with the various instructions
issued by the D.G., Telecom and alsoc as per the Lr No,
TA/IC/1-2/111, dated 21,10,91 and Lr No.TA/Re/Rlgs/Corr,

dated 22.2.93 issued by the Chief General Manager and to

to issue eppropriate directions to the respondents,
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2. when the application came up for hearing on;

admission Shri N,R.Devraj, learned standing Counsel fbr

/
+ne resondents submited that the respondents (ghould

consider re-engaging the applicant in preiseendd oo .

freshers and persons with less length of service. The”
applicant's counsel subkits that the applicant also would b%/ﬂ

satisfilif jsuch-a/direction is given to the respondents.
Al ! e 2
o]
to reengage him, In the light of aboveF§tand taken by

both the counsels we dispose of this application directing

the respondents to re-engage the applicant as and when

work is available in preference tp freshers and persons

with less casual service than tne applicant.aklt is made
{

clear that for the purpose of impleménting it Cirection

nobbdy who is now engaged as casual mazdoor shall be retrenchec

No order as to Costs,

 RANGARAJAN ) L (A.v.HAR IDASAN )

[
Member {Admn, ) Membel (Judl.) : ?
‘40‘1:’%_‘.5?“ . .

Dated: 3ra Qctober, 1994 Dy Respsh® (3)
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